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Glossary

APCD Air Pollution Control Device

BMWM Bio Medical Waste Management

CSR Corporate Social Responsibility
CEMS Continuous Emission Monitoring System
CO Carbon Monoxide

CO, Carbon Dioxide

CPCB Central Pollution Control Board
CBWTF Madhya Pradesh Pollution Control Board
DG Diesel Generator

ETP Effluent Treatment Plant

GPS Global Positioning System

HCF Health Care Facility

HWM Hazardous Waste Management

ID Induced Draft

MoU Memorandum Of Understanding

MT Metric Ton

OCMS Online Continuous Monitoring System
PLC Programmable Logic Controller

PM Particulate Matter

PPE Personal Protective Equipment

RTO Road Transport Office

TSDF Treatment Storage Disposal Facility
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Joint Committee Inspection Report of M/s Indowater
Management & Pollution Control Corporation, Satna, M.P.

Hon’ble NGT (CZ), Bhopal vide its order dated 19 May, 2021 in OA no.
10/2021“Nitin Singh Solanki Vs State of M.P. & Ors” directed under para 9 and
10 as :-

9. We deem it just and proper to call a report on the matter in issue in
present application, from a Joint Committee consisting of:-

(i) District Collector, Satna,
(i) Central Pollution Control Board, Bhopal
(iii) Madhya Pradesh Pollution Control Board

10. The Committee is directed to visit the place and submit the factual
and action taken report within six weeks. The State PCB will be the
nodal agency for coordination and logistic support.

In view of the above direction the M/s Indowater Management &
Pollution Control Corporation, Satna M.P. (further mentioned as ‘Unit’)
which 1s functioned as Common Biomedical Waste Treatment Facility
(CBWTF) has been visited by the joint committee on 16 June, 2021 to assess
the compliance status of Bio-medical Waste Management, Rules 2016 and
Guidelines issued in this regard from time to time. The joint committee
comprised of the following officers :

1. Sh.Rajesh Sahi SDM, Satna

2. Sh.Milind Nimje Scientist ‘C’ Regional Directorate, CPCB, Bhopal

3. Dr.Anoop Chaturvedi, Scientist ‘B’ Regional Directorate, CPCB,
Bhopal

4. Sh.K.P.Soni, Regional Officer, MPPCB Satna

5. Sh S K Mishra Junior Scientist MPPCB Satna

Sh. Amol Mohane proprietor of the said CBWTF was also present during
the inspection and informed about present waste management practice and
status of legal compliance.

The main issues raised in the petition by the applicant regarding the
CBWTF unit and verification points as per 19.5.2021 order are as under :-
1. Status and validity of Consents and Authorization
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Improper collection, storage and treatment of waste

Air pollution caused by inappropriate APCD installation
Status of OCEMS and Bar coding

Incinerator not complying the norms

Issues related to odor, plastic recycling and CSR activity etc.

AN

To verify the factual status the team has visited the unit and observed
the biomedical waste management related activity which includes
verification of storage and segregation practice adopted, treatment
equipments, record keeping, data transmission, APCD and ETP status etc.
The plant was operational at the time of visit. During the visit the team also
interacted with manager, machine operator, driver and helpers of unit to find
out the awareness level and subject knowledge of work assigned.

During visit geographical coordinates, photographs and other relevant
information were also collected which are incorporated in the Report. The main
observation of the team is given below:

ISSUE 1 - Status and validity of Consents and Authorization

1. The unit has been operational since the year 2009. The consent was granted
on 04.07.2009. The renewals were obtained by the unit on a regular basis.
The application for renewal of consent was filed by the unit on 16.10.2020
however the same was rejected on 26.11.2020 due to technical deficiencies.
Thereafter, the renewal for combined Air, Water consents and authorization
under BMWM, Rules 2016 was granted by MPPCB vide letter no 112603
dated 28.04.2021 and is valid upto 19.05.2022. The consent renewal letter
dated 28.04.2021 is enclosed as Annexure no. 01.

2. The unit has valid authorization under Hazardous Waste Management Rules
2016 upto 19.5.2025 and the same is enclosed as Annexure no. 01

ISSUE 2 - Collection, segregation and storage of waste

1. The CBWTF cater the services in Satna, Rewa, Sidhi, Singrouli, Panna,
Chattarpur and Damoh districts and having 7785 beds or 678 member
hospitals as per 2020 annual report submitted by unit which is enclosed as
Annexure no. (2
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2. The waste is collected from urban areas on daily basis and from rural and
remote area on alternate days. At the time of visit, approx 1000 kg yellow
category, 400 kg red category and 100 kg blue category of waste was found
stored.

3. In compliance of CPCB guidelines for management of Covid waste revision-
4, the unit has provided separate waste collection mechanism with dedicated
vehicle but same could not be physically verified because all the vehicles
were in the field for waste collection.

4. The unit has provided separate area for treated and untreated waste storage
(20 ft X 40 ft) and seems it is sufficient to fulfill the present requirement of
waste storage. However proper drainage system of floor washings and its
connection to ETP was not provided. It was observed that proper segregated
and bar coded waste is not received at the facility hence operator re-
segregated the waste at the facility for sorting the recyclable material. If
segregated waste is not received from HCFs then unit has to inform the
MPPCB in this regard.

5. It was also observed that significant quantity of recyclable waste collected
and received in yellow category bag which is further autoclaved. The
traceability of this type of bags could not be done as there is no bar coding
system and nothing mentioned on the bag regarding its identification.

ISSUE 3 - Treatment of Waste :-

1. During visit manual feeding was practiced as mechanical feeding system
was not functional, even the present incinerator is not compatible for
mechanical feeding system as it has front loading system and for mechanical
feeding system double door and top loading system is required. This is
further non compliance of BMWM, Rules.

2. As informed by the unit representative the up-gradation work of present
incinerator is under progress hence burner of the secondary chamber has
been removed just few days before and incineration is going on by primary
chamber only. It was observed that the present incinerator is very old
mortuary type of incinerator and its retrofication or up-gradation for 2
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second residence time with PLC control is not possible. The same
observation was communicated to unit by CPCB and MPPCB during recent
visits. In spite of that operator has failed to rectify the issue.

3. As per authorization, the unit has 100 kg/Hr incinerator (M/s Micro ignite
make), 350 Ltr autoclave and two shredders of 250 and 40 kg/Hr. On
average basis 750 kg waste treated per day in which 400 to 450 kg waste is
incinerable category. The unit has also provided concrete make sharp pit for
disposable of metal sharp and needles.

4. Tt was observed that the PLC system is not attached with the incinerator and
incinerator is operated on manual basis without any digital proof. It is
informed by the facility operator just the previous night (15.06.2021) of
committee visit due to heavy rain and voltage fluctuation PLC and control
panel of incinerator was damaged.

5. As given in schedule-II of BMWM, Rules 2016 the present incinerator is not
fulfilling the basic requirements as incinerator does not have secondary
chamber, inefficient burning system in primary chamber, absence of
mechanical feeding system, non availability of temper proof PLC system,
inefficient ID fan to maintain negative draft etc. The present operation of
facility is in grave violation of BMWM, Rules 2016.

6. The temperature of primary chamber and secondary chamber appeared to be
malfunctioning. The primary and secondary chamber temperature online
data sheet for the duration of Jan. 2021 to June 2021 enclosed as
Annexure-03

7. The hollow structure of iron sheet without roof has been showcased on the
name of secondary chamber. This is a contravention of BMWM, Rules.

8. The efficiency/functionality of the autoclave could not be verified as
autoclave was not in operation at the time of visit due to power fluctuation.
The unit has three DG sets (43, 25 & 15 KVA) but it seems that they are
under capacity and not able to take care of electrical load of autoclave
operation also the 15 KVA DG Set is installed without a canopy. Spore test
of each batch and records were not maintained as per rules.
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9. The unit has provided three DG sets for emergency operation of plant and

machinery but it seems it is under capacity to fulfill the present requirement
of power supply.

ISSUE 4 - Air pollution control device and Effluent treatment plant:

1.

The unit has provided Air Pollution Control Device (APCD) which
comprises ventury scrubber, demister, stack etc but its performance is very
poor because there is no system of scrubber sludge removal; no provision for
alkali addition for neutralization; no arrangement for negative draft
measurement in ventury scrubber; corrosion and degradation of O-rings in
joints and under capacity ID fan observed.

The ID fan of the incinerator is under capacity as it is not able to create
negative draft during incineration as a result low velocity observed in stack
and all the roof and side walls of the incinerator room become black due to
deposition of unburnt carbon particles.

. For the treatment of waste water generated from floor washing, vehicle

washing and scrubber the unit has provided 20 KL capacity ETP which
comprised of Oil and Grease trap, Chemical dosing tank, co-agulation
Chamber, Primary Settling Tank, biological Treatment process, secondary
settling Tank, PSF & ACF, Disinfection Tank.

At the time of visit ETP was not functioning at its optimum capacity hence
water sample could not be collected to assess the performance because there
was no overflow from the tanks. As informed by operator treated water is
stored in over head tank and further used in horticulture and gardening

purpose.

ISSUE 5 - OCEMS and Bar coding facility:

1.

As per the guideline of CPCB, the unit has installed M/s Vasthi, Hydrabad
made CEMS in incinerator stack to monitor primary & secondary chamber
temperature, CO and CO2. The displayed data was doubtful as calibration
protocol has not been followed since long back.

The CEMS data available at CPCB and MPPCB website which was verified
during visit and it was observed to be manipulated. As at the time of visit
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there is no existence of secondary chamber but temperature at CEMS
displayed 1050 °C with minor fluctuation. The sensor of CO and CO2 was
also not observed but it shows continuous linear reading. The OCMS data
sheet for the duration of January 2021 to June 2021 enclosed as Annexure-
04

3. The unit has started the bar coding facility but its implementation at ground
level was found poor. As per the record most of the HCFs are still not
adopting the bar coding system due to lack of awareness in the matter. As on
date out of 678 member hospitals approx 30 to 40 have adopted the bar code
system which is less than 5%. However implementation of the bar code
system 1is the joint responsibility of the Occupier as well as Operator of a
CBWTF.

4. At the time of visit it is observed that the unit was not able to produce
authentic data regarding present status of the bar code and how they are
doing the bar coding in member hospitals. However the unit intimated to
member hospitals from time to time to adopt bar code system. As example
one reminder letter issued by unit to members is enclosed as Annexure — 05

ISSUE 6 - Record keepings :

The overall record keeping was found poor. Manual log book for incinerator
and autoclave operation was maintained however as per norms PLC prints
out or electronic tamper proof record is not being maintained. The other log
books i.e. ETP operation, shredder operation, recyclable waste sale out,
diesel consumption, sharp quantity, ash disposal etc. has been kept but not
maintained and updated in a proper manner. Log books of vehicle movement
and waste collection were maintained but necessary entries w.r.t. to date of
collection, category and quantity of waste collected etc. not mentioned

properly.

ISSUE 7 - Emission and Ambient air quality monitoring

1. During the visit the team conducted the stack emission monitoring to assess
the performance of APCD and emission value are given in the table below:
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S.No | Location PM NO, SO, Remarks
(mg/Nm”) (mg/Nm’) (mg/Nm’)
01 Incinerator stack 225 740 116 Result shows
Standard limit 50 400 - Poor
performance
of APCD.

All the emission results were found above the limit, as given in
authorization. The leakage from the various joints of the APCD also
negatively affect the actual emission values. The stack emission result sheet
enclosed as Annexure-06

. On the basis of above emission results it reveals that the vantury scrubber is
not working as all the unburned particles emitted out from the stack.

. Higher values of NOx reveal that acidic gases not get dissolved in the
scrubber water due to under capacity. Ordinary type of burner at the place of
low NOx burner installed in the primary chamber it may also the probable
reason of higher value of NOx. The pH of the scrubber water was also
observed in the range of 4 to 5 at the time of visit.

. To assess the air quality in the vicinity of the unit ambient air monitoring
performed at two locations i.e. inside the plant premises and one km down
wind direction near M/s Lacchilal sons Industry. The result of ambient
monitoring as given below:

S. Location PM,, SO, NO, Remarks
No. (ug/Nm’) (ug/Nm’) (ug/Nm’)
01 Inside  the  plant | 76 BDL 7.0 Monitoring
premises affected due
02 Near M/s Lacchilal | 94 BDL 7.0 to
sons 1 km down wind intermittent
Standard | 100 80 80 rains.

The ambient monitoring results shows that all the values are well within the
limit. The ambient air monitoring result sheet enclosed as Annexure-07

. As the point mentioned in petition regarding high emission from incinerator
stack and the issues also raised by the locals in this regard in the form of
complaint. This fact can’t not be ruled out and the probable reasons for this
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are: during initial light up the incinerator excess quantity of black smoke
comes out; APCD not working effectively; due to insufficient temperature
un burnt carbon particles emitted from stack and more importantly at the
time of visit incinerator was operational on primary chamber only. The
secondary chamber as per BMWM Rules did not exist.

Others :

6. As informed by facility operator in-spite of organizing so many awareness
programme and personnel interaction with cleaning staff and CHC & PHC,
problem of waste segregation at source is not solved even some of the
hospital not willing to give waste and also not obtaining the membership of
CBWTF.

7. The unit has obtained authorization under HW Rules for generation of
incineration ash (category-37.2) and used oil (category 5.1). As informed by
the unit representative recently they have disposed first time 17.84 MT of
ash through TSDF, Pithampur. It was observed still 3 to 4 MT of ash still
stored inside the room for disposal. The unit has displayed the hazardous
information board at main gate of the unit but it was not updated properly.
Copy of the manifest enclosed as Annexure-08

8. The plastic and other recyclable material collected from various hospitals is
being stored inside the room for further treatment. The collected plastic
disinfected and shredded and sold to authorized plastic waste recycler i.e.
M/s Mishra Traders, Satna. Recently the unit has sold out 13.34 T of
shredded plastic which includes PPE kits, saline bottle, tubing, piston barrel
of injection etc. to authorized recycler and record of the same has been
maintained. The receipt of plastic waste acceptance by M/s Mishra Traders,
Satna enclosed as Annexure-09

9. As per the CPCB guideline the unit has downloaded the ‘COVID19BWM’
app and submitting the covid waste collection data on it.

10.In case of any breakdown in the facility a MoU has been signed with M/s
Elites Engineers, Jabalpur on dated 27.7.2017 as alternate arrangement
which is about 200 km from the facility. Enclosed as Annexure-10
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11.The facility has made its own website (www.indocbwtf.com) in which
detailed information related to annual report, health care facilities details etc.
has been available.

12.The unit has 2 acres of lands but proper green belt has not been developed.

13.The facility has done all the necessary vaccination to staff engaged in waste
collection and treatment i.e. Tetanus and Hepatitis-B.

14.As the unit is collecting and storing the medical waste so it is obvious some
foul smell is generated inside the untreated waste storage room but outside
the premises there was no foul feel observed by committee members during
the visit. However unit is spraying disinfectant solution on regular basis to
control the odor related problem if any.

15.CPCB visited the same facility on 8 January 2020 under random inspection
of the CBWTF and issued direction on 9 March 2021 under section 5 of
EPA 1986, the major points of directions are still not complied. The copy of
the CPCB direction enclosed as Annexure-11

16.That in reference to a complaint received against the unit and newspaper
publication regarding the re-use of PPE kits, a joint inspection by the
members from District Administration, CPCB and MPPCB was conducted
on 28.05.2021. Due to the shortcomings found during the inspection, a show
cause notice dated 01.06.2021 was issued to the unit. The Unit is yet to
submit the reply to the same. The copy of the Joint committee report dated
28.05.2021 is enclosed as Annexure-12. The copy of the show cause notice
dated 01.06.2021 is enclosed as Annexure-13

Action Taken by MPPCB :-

1. The MPPCB has issued closure direction dated 12.07.2021 to the unit,
directing them not to operate the incinerator till proper rectifications are
done. The yellow category waste (that is required to be incinerated as per
the BMW Rules) shall be sent to the CBWTFs in Guna and Sagar for
incineration. The copy of letter dated 12.07.2021 is enclosed as
Annexure-14.

2. The other category wastes (i.e. Blue, Red and White) are allowed to be
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autoclaved by the unit itself.

3. Due to the overburden on the medical facilities and large quantities of

BMW waste being generated as a result of the outbreak of second wave
of COVID-19 pandemic, and the importance of CBWTF for the disposal
of bio-medical waste, the said facility was allowed to operate for the time

being, and not it has been directed to close the unit and undertake the up

gradation and rectification measures.

4. The MPPCB has imposed Environmental Compensation of Rs. 1,53,000
for the deficiencies and violations committed by the occupier. Details of
the EC calculation are as follows :-

a) Violations Observed on 28.05.2021:

1.

il.

ii.

1v.

Incinerator retention time was recorded at 1 second during the
inspection on 28/05/2021, which is supposed to be at 2 seconds
as per CPCB Guidelines.

CBWTF has three DG Sets of 43, 25 & 15 KVA, out of which
the 15 KVA DG Set was installed without a canopy during the
inspection dated at 28/05/2021.

CBWTF industry during the inspection dated at 28/05/2021 it
was observed by the inspectors that Hazardous Waste was stored
at the premises, for more than 90 days and weighed over 10
tonnes, which both are a violation of HWMR, 2016.

During the inspection dated at 28/05/2021 there was no reaction
in the temperatures at Display Board for primary and secondary
chamber of incinerator.

The Stack Monitoring results and Ambient Air Monitoring
results of the occupier were not as per norms.

b) Violations observed on 16.06.2021

1.

11.

1il.

The capacity of the installed DG Sets was not capable to take
care of the electrical load of autoclave operation.

CBWTF has three DG Sets of 43, 25 & 15 KVA, out of which
the 15 KVA DG Set was installed without a canopy during the
inspection dated at 16/05/2021.

CBWTF industry during the inspection dated at 16/06/2021 it
was observed by the inspectors that Hazardous Waste was stored
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at the premises, for more than 90 days and weighed over 10
tonnes, which both are a violation of HWMR, 2016.

Formula for computation of Environmental Compensation for
CBWTF=PIxSxRx N
Where:
PI: Pollution Index
S: Size of Operation
R: Environmental Compensation Factor
N: Number of days of Violation
In case of the above CBWTF:
For Violation (a)
PI- 60 (As per CPCB Guidelines cases no: 1, 5, 5, 5 & 5)
S: 0.25
N: 20 days (28/05/2021 to 16/06/2021)
R: Rs. 250
EC= 60%0.25%250%20= Rs. 75,000.00/- (Seventy-Five thousand

only)

For Violation (b)
PI- 45 (As per CPCB Guidelines cases no: 3, 5 & 5)
S: 0.25

N: 26 days (17/06/2021 to 12/07/2021)
R: Rs. 250
EC/ day= 45%0.25%250= Rs. 2,812.5/- per day

As per the guideline, minimum EC per day for CBWTF is Rs. 3000/-;
therefore the EC in current CBWTF will be calculated at the minimum
rate, i.e., Rs. 3000/- for 26 days.

EC: 3000%26= Rs. 78,000.00/- (Seventy Eight Thousand only)

TOTAL AMOUNT OF EC= Rs. 75,000.00 + 78,000.00

= Rs. 1,53,000/- (One Lac, Fifty Three Thousand only.

Recommendation:-

On the basis of the joint inspection and monitoring by committee the
following recommendations are given by the committee :-
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1. At present the incinerator is not meeting the technical norms as given in
BMWM, Rules 2016 schedule-II. It i1s recommend that till the time the
present incinerator not upgrades its unit, the waste generated in the
coverage area of the unit should be handover to an alternate nearest
CBWTEF as per MoU provided that receiver CBWTF having valid
authorization, 2 second RT incinerator and OCEMS to treat the waste etc.

2. Environmental compensation of Rs 1,53,000/- shall be imposed on the
unit for causing damaged of environment and for operation the unit in
violation of BMWM, Rules.

3. The unit should comply with all the directions given by CPCB and
MPPCB and submit time bond action plan.

4. Till the time the unit fully compliant with BMWM Rules, the closure
direction issued by MPPCB under Section 5 of the EP Act, 1986 shall be
cffective and the incineration facility shall not operated till further
directions from MPPCB.

(Raj€sh Shahi) (K.P.Soni)
SDM, Satna Regional Officer, MPPCB, Satna
t
_ 370 s
(Milind Nimje) ( Dr Anoop Chaturvedi)
Scientist-C, CPCB-RD-Bhopal Scientist-B, CPCB-RD-Bhopal
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Annex - of

Consent Order M.P. Pollution Cantrol Board
E-5, Arcera Colony

Parvavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

T R : i ! . T
: RED-MEDIUM 3 CCA-Renewal i ; CONSENT NO: *+* i ! PCR 1D: 113243 ‘
H o _ H i ! | _. o
Outward No: 1126032864202 Consent N AWHB-83452
To, .
The Occupier,

M/s. Indowater Management and Pollution Control Corporation (CBWTF),

Village - Badkhera, Tal : Uchehara,
Dist : Satna (MP) - 485001

Subject: Grant of renewal of Consent under section 25 of the Water (Prevention & Controb of Pollution) Act, 1974, under
section 21 of the Air (Prevention & Control of Pollution) Act,1981, renewal of Authorization under Bic-Medical
Waste Management Rules, 2016 and under Hazardous and other Waste (Management & Transboundary Movement)
Rules, 2016

Ref: Your Consent to Operate Application Receipt No. 1043339 Dt. 02/01/2021 and last communication received on Dt.
14/04/2021

With reference to your above application for renewal of Consent to operate under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to renewal of Airfwater consent & BMW Autherization which are synchronized &
granted up to 19/05/2022 & HOWM Authorization granted up to 19/05/2025, subject to the fulfillment of the terms & conditions.
enclosed with this letter and

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Village - Badkhera, Tal : Uchchara, Dist : Satna (MP} - 485001
b. The capital investment : Rs. 0.95 Crores
¢. Activity Capacity:
} Activity Equipment Capacity
‘ Common Bio-Medical Waste Treatment Facility ___I_N_(_Z_INERAI_(_)R _i____ 100 Kg/hr.
| "AUTOCLAVE 350 Lts/hr. |
! L SHREDDER = 250 & 40 Kg/hr.

Nete - 1. For any change in above CBWTF shall obtain fresh consent from the board.
2 The operational criteria such as temperature, air Feed rate, gas retention time etc and air pollution control arrangements
of the incinerator shall be ensured as per Schedule-II of Bio Medical Waste Management Rules, 2016.

The Validity of the consent is up to 19/05/2023 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* Conditions under Hazardous Rules
* General conditions & BMW Conditions

Signature N_orLV rified _-"'/f;f;,%é ””"’{7?
Digitally Signed p4 : A. A I
Mishra, Membef Secretary .
Date: 28/04/2021 02:19:40 PM ACHYUT ANAND MISHRA
(Orgamc Authentication on AADHAR from UIDAI Server) Member Secretary

TPAYV # F2FE6735WR

This Certificate generated from xgn.mp.wic.in are valid and does not regquire physicel signatres, the certificate can he validated onfine from sen.mp.nic.in asing "TPAV" Number. Page: 1/

"

Ty



M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar. Bhopal - 16 MP
Tele = 0755-2466191, Fax-0755-2463742

Consent Order

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 .-
I. The daily quantity of trade effluent shall not exceed 1.500 K1./day, and the daily quantity of sewage shall not exceed
0.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive efftuent treatment system as per the proposal submitted to the Board and
maintain the same properly to achicve following standards-

;pH Between 55-90 s Not exceed 2100 myrl.

:Suspcnded Solids Not exceed 100 mg/l. Chlorides Not excced 1600 my/l.

BOD ; Days 27°C Not exceed 30 mgfl. Bio Assay Test Bio Assay Test 90% survival of fish in 106%
;CDD Not excead 250 gl eflluent atter 96 hours.

;O‘:l and grease Not exceed 10 mg/1.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

“pH Between 6.5-90
“Suspendcd Solids Not cxceed 100 mg/l.
‘BOD ; Days 27°C Not exceed 30 mg/l.
‘con Not exceed 250 mg/l.
fOil and grease Noft exceed 10 mg/l.
Fecal Coliform Not exceed 1000 { MEPN/10O ml)
Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC:4.000 WWG : 2.300 Water Source

1 | Domestic Purpose 1.000 | 0.800 Borewell

2 |Others ... 2000 __1.500 Borewell

3 ! Plantation / Horticulture o 1.000 0.000 o ,,,,,,BEYF,!Edm_, ]

4. The effluent shall be treated up 10 prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

S. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed scparately
for category wise consumption of water for Industrial cooling/botler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/stalements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems mstalled or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requircments specified above shall conform 1o such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

Consent. N AWHB-S3452
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iii, The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

10. Recording of Monitoring Activities & Results- ~
i. The applicant shall make and maintain online records of all information resulfing from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i1} The dates on which analysis were performed

(i1i)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. [f the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,
iv. The applicant shall rctain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants

by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Menitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report en line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantitics defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action norrehive
the applicant from any responsibilities, habilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/studge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM}
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
clectric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

I6. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. CBWTF management shall submit the information online through XGN in reference to compliance of consent
conditions.

Additionad Water conditivn:-

1. The CBWTF shall install, operate and maintain the web camera with “Outdoor HD Industrial grade IP (Internet

Protocol) cameras with PanTilt-Zoom (PTZ) feature, minimum focal length 5X with night visien facility and tamper
proof mechanism™ for display all cmission sources and effluent discharge points and shall cnsure connectivity of the

same with Environment Surveillance Centre, M.P. Pollution Control Board Bhopal for remote surveillance.

Consent No AWHR-53452
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL QF POLLUTION} ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control cquipments as per the
proposal submitted to the Board with reference to generation of enussion and same shall be operated & maintained
continuously so as to achicve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equiiir-l;;h.t-‘i‘nstalied P.M, HCL, NO2, Hg *
: height(mtrs) (mg/Nm3 ), Dioxin &
I R R Furons (ngTEQ/ Nm3)
D.G. Sets : 15 KVA 5 Diesel-3 Lurs/Hr. | Acoustic Enclosure : ) . ‘
E:G'SCW ; 25 KVA 5 Diesel-5 Ltrs/Hr. | Acoustic Enclosure ‘é;gg xﬁﬁiﬁiﬁ; & !
D.G. Sets o 43KvA 5§ _1 Diesel- 8 Lirs/Hr. | Acoustic Enclosure . :
Incinerator 100 Kg/br. 30 | Diesel-20 Lus/Hr. | Scrubber, Cyclone ~|i50,50,400,0.05,0.1

2. Ambient air quality at the boundary of the unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m*(PMI10 ug/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 ug/m®

d. Nitregen Oxides [NOx] (24 hrs. Basis) - 80 ug/m?®

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. CBWTF shall provide with each stack port holc with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of CPCB,

In no case monkey ladder shall be allowed as stack monitoring facility.

4. The CBWTF shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

5. The CBWTF shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The CBWTF shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

&. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages

etc.

9. CBWTF shall take effective steps for extensive tree plantation within or around the unit premises for general
improvement of environmental conditions and as stated in additional condition

Additional Air condition:-

Conseat No- AWHB-S345)
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND TRANSBOQUNDARY

MOVEMENT) RULES, 2016.-

FORM-2
|Sec rule 6 (2) ]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

1. Number of authorisation and date of issuc :

2. Reference of application (No. and date) COW-1043339, dt: ¢:2/01/2021

3. The Occupier of M/s. Indowater Management And Pollution Control Corpoeration(CBWTF)is hereby granted an
authorisation based on the enclosed signed inspection report for generation, collection, reception, storage, transport, reusc,
recycling, recovery, pre-processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or other
wasles or both on the premises situated at- Village-Badkhera, Tal:Uchehara, Dist : Satna (MP) - 485001

Details of Authorisation

Category of Hazardous Waste as per Authorised mode of disposal Quantity

the Schedules I of these rules o : (ton/annum)

JUsed or Spent Oil (5.1) To be sold to  authorized Re-processors/ 0.500-M.T ;
o Recycler authorized with SPCB. o

lncmerator Ash (37.2) Sent to CTSDF o ; 25.000-M.T 5

(1) The authorisation shall be valid for a pcnod up to 19/05/2025.
(2) The authorisation is subject to the following general and specific conditions (Please specify any conditions that need
to be imposed over and above general conditions, if any):

A.  General conditions of autherisation:
1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made

there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except
what is permitted through this authorisation.

4. Any unauthorised change in persennel, equipment or working conditions as mentioned in the application by the person
authorised shall constitute a breach of his authorisation.

5. The persen authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible impacts and
also carry oul mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility.

8. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

9. An application for the renewal of an authorisation shall be made as laid down under these Rules.

10. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and Climate
Change or Central Pollution Control Board from time to time.

Lonseat SN AW B-83432
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. Annual return shall be filed by June 30th for the peried ensuring 3 1st March of the year.

12. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, cic. be disposed off scientifically
50 as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authoritics for disposal
to dumping sitc. 1f required.

B. Specific conditions:
1. The CBWTF shall display the infermation on hazardous waste generated on notice board of size 6° x 4 (in Hindi &
English) outside the unit main gatc along with quantity and nature of hazardous chemicals being handled in the plant,
including wastewater, air emission and hazardous wastes.

2. The authorisatton or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.
Additional Ha7 condition: -

1. The CBWTF shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to the
board.

2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in
the application by the person authorized shall constitute a breach of this authorisation.

3. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the
annuzl return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th june every year and preferably before
30th April.

4. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board
onlinc at least annualy.

5. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site.

6. The authorized person shall inform the name and address of the contact person / occupier responsible for hazardous
waste management.

7. 1n case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Cpntrol Board, 180 days in
advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste (Management
and Transboundary Movement) Rule 2016 as amended up to date.

8. In the event of any accident due 1o handling of hazardous wastes, the authorized person must inform immediately to
the Regional Office & Head office of the board on fax/telephonc/email-it mppceb@reditfmail.com about the incident
and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste {Management and
Transhoundary Movement) Rule 2016 as amended upto date.

Packing, Labeling & Transportation of Hazardous wastes :-

(i) The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the hazardous
waste are packaged and labeled, based on the composition in 2 manner suitable for safe handling, storage and
transport as per the guidelines issued by the Central Pollution Control Board vide - October 2004 & conditions issues
from time to time.

(i)  The labeling and packaging shall be easily visible and be able to withstand physical conditions and climate factors.
{(iii} The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules made by
the Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time to time in this regard.

(iv) In case of transportation of hazardous wastes through a State other than the State of origin or destination, the occupier
shall intimate the concermed State Pollution Control Board before he hands over the hazardous wastes to the
transporter.

{v) The occupier shall provide the transporter with seven copies of the manifest as per the colour codes as per rule 19(1).

{vi) The occupier shall forward copy | (white) to the State Pollution Control Board and in case the hazardous wastes is
likely to be transported through any transit State, the occupier shall prepare an additional copy each for intimation to
such State and forward the same to the concerned SPCB before he hands over the hazardous wastes to the transporter.

{vii) No transporter shall accept hazardous wastes from an occupier for transpert unless copies 3 to 7 of the manifest
accompany it.

(viii) The transporter shal! submit copies 3 to 7 of the manifest duly signed with date to the operator of the facility along
with the waste consignment

LConscnt SocAWHB-S3457
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Consent Order

FORM -1
(See rule 10)
AUTHORISATION
(Authorisation lor operating a facility for collection, reception, lreatment, storage, transport
and disposal of biomedical wastes)

1. File number of authorisation and date of issuc - COW-1043339, dt: 02/01/2021.

2. M/s_M/s. Indowater Management And Pollution Control Corperation , an occupier of the CBWTF located at Village-Badkhera,
Tal:Uchehara, Dist : Satna (MP) - 485001P is hereby granted an authorisation for;

Activity Please tick

Collection,

Storage

packaging

Reception

Transportation

Treatment or processing or conversion
Disposal or destruction

AN N NN

3. M/s. M/s. Indowater Management And Pollution Control Corporation an occupier of the CBWTF is hereby authorized for handling of
biomedical waste as per the capacity given below;

(1) Number of beds of HCF: --

(ii) Number healthcare facilities covered by CBMWTF: -- 100 Kg per hour (Incinerator)
(1ii} Installed treatment and disposal capacity: --

(1v) Arca or distance covered by CBMWTEF: -

(v) Quantity of Biomedical waste handled, treated or disposed: -

Type of Waste Category Quantity permitted for Handling
(Kg/day)

Yellow - 833.33

Red - 333.33

White (Translucent) - 166.67

Blue - 33333

3. This authorization shall be in force for a period up to 19/05/2023.

4. This authorisation is subject to the conditions stated below and to such other conditions as may be specified in the rules for the time beingin
force under the Environment {Protection) Act, 1986.

Terms & Conditions of Authorization :-

t. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules made there under.
. The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes without obtaining prior
permission of the prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the person authorize shall
constitute a breach of his authorization.

5. Itis duty of the authorize person to take prior permission of the prescribe authority to close down the facility and such other terms and
conditions may be stipulated by the prescribed authority.

Consend No AWHB-S3452
Thix Certifivate geaeraied from xgnmpnicin are valid and does not reguire pliysical signatures, the certificate can be validaied onfine from xgamp nic.in using "TPAV™ Number, Page: 7/

T
o



Consent Order M.P. Pollution Control Beard
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Tele : 07552466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous sohd waste arresting in CBWTF/unil premises sweeping. etc. be disposed off scientifically so as not to
causc any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site.
If required.

Non Hazardous Solid wastes:-

Type of waste Quantity ﬂisﬁoszl

Scrap/ Plastic packing material wood, card board. punny begs etc Record should be maintained Sale to authorized party/As Per CPCB.
MoEF Guide lines / (hhers.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To mspect raw material stock, manufacturing processes, reactors, premises etc (o perform the functions of the
Board.
b. To enter upon the applicant’s premises where an cffluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.
¢. To have access at reasonable times to any records required to be kept under the terms and conditions ofthis
Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information,

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Controel act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board cven at a later date.

7. The applicant shall submit such information, forms and fees as required bythe board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) ofthe Air Acl.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(¢) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional conditign:-
The additional conditions CBWTF shall he as follows:

1. The grant of this authorization 1s subject to the terms and conditions granted to the Facility.
2. The occupier of the facility shall maintain CBWTF as per guidelines of Central Pollution Control Beard 2016 for

CBWTF. The operational conditions such as temperature, air Feed rate, retention time ctc and air pollution control
arrangement of the incinerator shall be ensured as per Schedule-II of Bio Medical Waste Management Rules, 2016,

Consent Na AWHR-83452
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3. The person authorized shall ensure that the treated effluent shall conform to the standards preseribed in Schedule
- Il of rules and submit report to Board on quarter yearly basis. The occupier of the facility shall fully wilize the treated
¢ffluent within their premises for plantation purposes, ctc.

4. A separate log book for the operation and maintenance of the incinerator, autoclave. shredder & ETP shall be kept and
shall be made available for inspection any time. The occupier of CBWTF shall also carry out validation test of autoclave.

5. The occupier of C.B.W.T F. shall carry out stack emission test of incinerator, incinerator ash test, validation test of
autoclave and applicable parameters of effluent being discharged irom the ETP in quarter yearly [rom the approved
laboratory and submit the quarter yearly report to theBoard.

6. The transportation vehicle for carrying the waste to the facility shall be specially designed as per Central Pollution
Control Board (CPCB) guidelines for CBWTF. The vehicle shall also be properly installed GPS, labelled with the related
symbols etc. as per rules.

7. The collection and transportation of the BMW the C.B.W.T.F. shall be ensured in accordance with the Rule 7 & §of
BMW Rules. Tts treatment & disposal shall be as per Schedule-T of Rules2016.

8. The person authorized shall maintain categories wise records of Bio-Medical Waste received. treated & disposed at
CBWTTF as per Schedule-1 of the Bio-Medical Waste Management Rules, 2016 and should submit the annual return in
Form-1V-A by 30th of June every year as per the rule 13 to the Head office and Regional office of the Board.

9. The person authorized shall store incineration ash safelyand dispose it through TSDF, Pithampur as per guidelines of
CPCB.

10. The C.B.W.T F. operators shall inform about such health care units that are not handling and segregating Bio-Medical
Waste properly and the same shall be communicated to the Board from time to time.

11. The C.B.W.T.F. operator shall establish bar coding and global positioning system for handling of bio-medical waste as
pert BMWM Rule, 2016.

12. The C.B.W.T.F. operator shall install and ensure the operation/calibration of CEMS in facility and should ensure
connectivity with SPCB/CPCB server. And also install the PTZ cameras showing ETP, BMW storage area and Stack
Emisston conditions regarding.

13. The C.B.W.T.F. operator shall display authorization order, Annual report etc. on its website.
14. The C.B.W.T.F. opcrator shall ensure collection of biomedical waste on holidays also.

15. The C.B.W.T.F. operator shall operate incinerator to achieve the standards for retention time in secondary chamber as
per BMWM Rule, 2016,

16. The person authorized shall maintain good housekeeping, regular cleaning of storage room & sharp pit ctc. to avoid
odour nuisance.

17. The institute shall submit a fresh application for renewal of authorization with requisitc fee before 90 days of expiry of
this authorization with compliance report of conditions mentioned in original authorization letter and its subsequent renewal
letter.

18. The person authorized of facility shall make above arrangements/improvements in facility as per given time frame
failing which prosecution and punishment will be followed as per the provisions of Environmental (Protection) Act, 1986.

19. Mercury waste shall not be mixced with BMW, shall be collected. segregated & stored into separate containers and it
shall be disposed off in accordance with provisions of the Hazardous and Other Waste {(Management, and Transhoundary
Movement) Rules, 2016.

20. The Board reserves all the right to amend/cancel/revoke the condition of this authorization in part or whole as and when
deemed necessary. Facility shall be responsible for any violation of provisions of Bio-Medical Waste Management Rules,
2016 and shall be liable for prosecution and punishment as per the provisions of Environmental (Prolection) Act, 1986.

Consenl NocAWIHR.53452
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Parvavaran Parisar, Bhopal - 16 MP
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Consent Order

21. The occupier of the facility shall cnsurc that the all CBWTF equipments like incineritor. autoclave, shredder eic shall
fulfill all the requirements of the Bio-medical Wastc Management Rules 2016 and the criteria for combustion cfficiency,
primary and secondary temperature, cmission and effluent quality standards, standards for autoclaves ete shall be compliant
with the provisions of the Schedule IT of the Rules as well as the guidelines published by Central Pollution Control Board from
tume 1o time.

22. The operational criteria such as temperature, air Feed rate, gas retention time etc and air pollution control arrangements of
the incinerator shall be ensured as per Schedule-11 of Bio Medical Waste Management Rules, 2016.

23. The Occupicr shall obtain the Environmental Clearance and submit the same to the Board.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974, The Air (Prevention &
Control of Pollution) Act,}981, the Authorization under Hazardous and other Wastes (Management & Transboundary
Movement) Rule, 2016 & Bio-Medical Waste Management Rules, 2016 is granted to your industry subject to fulfillment of
all the conditions mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at
lcast Six months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation)
of the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

_f—-’éﬁ/ £ me}s{??

6 PR TERTEIT 3 4 T H
e e

St e s st ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI] Server) Member Secretary
TPAV # F2FE6735WR
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Annual Returns form for Health Care Eacilities / Common Bio-medical
Waste Treatment and Disposal Facility (CBWTF)

PCBID : 113243 | |
| Health Care Facility/ CBWTF Name : INDOWATER MANAGEMENT AND
POLLUTION CONTROL CORPORATION(CBWTF)

1 Year 2020 v

2 | Type of Health Care Facility | CBWTF (Common Bi v ]
3 | Number of Beds 7785
4 Licepse Number and Date of Expiry AWHB-53452 19/05/2(
of License
Details of CBMWTF
5 Number healthcare facilities 678
covered by CBWTF
6 | Coverage Area in KMS 150
7 | No of beds covered by CBWTF 7785
] Installed treatment and disposal 5000
capacity of CBWTF (in Kg per day)

Quantity of biomedical waste
9 | treated or disposed by CBWTF (in 750
Kg per day)

Name of Cities covered by CBWTF | DISTT.- SATNA, REWA, SIDHI,

10 (like Bhopal , Indore , Dewas ...... ) SINGRAULI,PANNA, DAMCH,CHHATARPUR

Quantity of Waste Generated or Disposed in Kg per annum (on monthly average basis)

11 fellow Category 189995
12 Re_d Category 43894
13 | White Category 1858
14 | Blue Categorsr 33319
15 | General Solid Waste | [OO

Details of the Storage, Treatment, Transportation, Processing and Disposal Facility

16 | Details of the on-site storage facility | vES (20*40 = 86@ Sq.Ft.Hall) P,



5/19/2021

BMW Annual Report

17

Treatment Facility

AUC,CHM,DIF,DIS,INC,NEE,OTH,SHR

18

Quantity of Recyclable Waste sold
to Authorized Recyclers after
Treatment ( in kg / Year )

34870

19

Number of Vehicles used for
Collection and Transportation of
Biomedical Waste

14

20

Details of Incineration Ash and ETP
Sludge generated and disposed
during the Treatment of waste (in
Kg/ Year)

16163

21

Name of the Common Bio-Medical
Waste Treatment Facility Operator
through which waste are disposed
of

{Indo Water Management & P‘:]

22

Do you have bio-medical waste
management committee ? If yes,
minutes of the meetings held during
the reporting period

OYes ®No

Details of Trainings conducted on Bio Medical Waste Management

2 Number of Trainings conducted on | (.o '
BMW Management
24 | Number of Personnel Trained 50
Number of Personnel Trained at the
25| .. .
time of Induction
Number of Personnel not undergone
26 . 00
any Training so far
Whether standard manual for
_ 27 Training is available ? ®Yes ONo
28 | Any other information Nill
Details of the accident occurred during the year
29 | Number of Accident occurred [00
30 | Number of the persons affected 00
31 Remedial Action taken ( details if Nill
any ) o B
32 | Any Fatality Occurred , details Nill




sMg/2021

BMW Annual Report

33

Are you meecting the standards of air
Pollution from the incinerator ?
How many times in last year could
not met the standards?

®Yes ONo

Maintained As Per I}

34

Details of Continuous Online
Emission Monitoring systems
installed

YES {As Per Norms 2016)

35

Liquid waste generated and
treatment methods in place . How
many times you have not met the
standards in a year

| Have Met The Sta

36

Is the disinfection method or
sterilization meeting the log 4
standards 7 How many times you

have not met the standards in a year
?

@®Yes ONo Maintained As Per |

37

Any other relevant information

ANNUAL RETURN ©1/01/2020 TO 31/12/2020
{INCLUDING COVID-19 BIO-MEDICAL.WASTE

s

v

Update
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Regional Directorate (Central)
Central Pollution Control Board
“Parivesh Bhawan”, Paryavaran Parisar, E-5, Arera Colony,
Bhopal - 4.6201@
Tel: 0755-2775385/85, Fax: 0755-2775587
EPA Rer_pgmzcd _La,.u 2015
TEST REFORT
Ambient / Fugitive Air analysis report
F/LAB/06/TR-03

Sample from: M/s. Indo Water Management, Req. No: 001 | Test report No:
CBWTF, Barkheda , Saiza (MP) _ AAQM/21-22/01
Sample Description: | CBWTF, Satna Premiscs Registration No:. | AAQM/21-22/01
Date of collection: 16.06.20212 Typeofssiaple; | Date: "1 23.06.2021
B grab/coniuiite - ;
Date of receipt : 18.06.2021 o Sh. Milind Nimje, Dr. Anoop
Date of analysis : Sampie ccllzcted By | Chaturvedi & Officials, of MPPCB, i
: Satna :
S. Parameters - Unit | Liselt Method
No. ‘ ; S - L
1. | Suspended Particulate pg/M’ 76 ISC Method No. 501, Page no. 427 -
Matter (SPM) / PM-10 o . 439, 37 ED. 1989
. o 1S Method No. 5182, (Part -4), 19499
2. | Particulate Matter ng/M’ - ISC Method No. 501, Page no. 427 -
PM- 2.5 L 439, 3 ED. 1989 '
3. | Nitrogen Dmxtde(NOZ) ug/M’ 6.4 IS Method No. 5182, (Part -6), 2006
. Y T
4. | Sulphur Dioxide ( S_02) pg/M | T 2pL IS Method No. 5182, (Part -2). 200]
5. | Fluoride | _ pg/M® 1 e AS 3580- 13.2- 19917 3580.13.3 -

19693 Sodium Acetate method

6. | Ammonia g |- EPA -401 3 Edition 2000

Indo -phenol method

7. | Other Specific_Parameters pg/M* 7 7 W_T

V.

Prepared By:

Lﬂead ' o

- Authorised Signatory

Milind Kumar Nimje
Laboratory He™”



Regional Directorziv {Central)
entral Pollutien Cauirci Board
“Parivesh Bhawan , Pu_rg, avaren Pariear, E-5, Arera Colony ,
Bhopa! - 462816

Tel: 0755-2775385/86%, Fax: 0755-2775587
EPA Recoynized Lab-2015
TEST REPCRT

Ambient / I‘umtlve Air argaiysis report

F/LAB/06/TR-03
Sample from: M/s. Indo Water Mapagirasy ™ Reg. No: 001 Test report No:
CBWTF, Barkhedz , qang.s (AP AAQM/21-22/02
Sample Description: - | M/s. Lachhilal & San’y _;‘?.,;r*org‘ e - . «| Registration No:. | AAQM/21-22/02
Premises i
Date of collection: 16.06.20212 Tyuaatsrtacle -~ | Dates 23.06.2021
erablgr ] _ e
Date of receipt : 18.06.2021 L er Sh. Mitind Nimje, Dr. Anoop
Date of analysis : Sanaple coﬂ_t.ctc;d By | Chaturvedi & Officials. of MPPCB,
_ . Satna ¥
S. Parameters Unit | Reselt Method
No. A :
1. | Suspended Particulate pgM | - 94 - | 1SC Method No. 501, Page no. 427
Matter (SPM) / PM-10 o e 499,39 ED. 1989
_ o SR M g Method No. 5182, (Part -4), 1999
2. | Particulate Matter pg/M® 1. - -~ . 1 18C Method No. 501, Page no: 427~
PM-2.5 - Ul ey 1439, 3% ED. 1989
3. | Nitrogen Dioxide ( NOZ) pg/M° 1 . 639 LIS Method No. 5182, (Part -6); 2006
by aapsildigs :
4. | Sulphur Dioxide ( SO2) ug/M TTETELL . 1S Method No. 5182, (Part -2), 2001 -
5. | Fluoride : pg/M™ [ o T AS3580- 13.2- 1991/ 3580.13.3 -
- 1993 Sodium Acetate method
6. | Ammonia ' /M T EPA -401 3° Edition 2000 |
: . | Indo -phenol method :
7. | Other Specific Parameters pg/M? N 7 1 |
K . . 1
Prepared By: ' 7 ' _ F
. o Lab Hefid

o Authorlsed Slgnator

Mllmd Kumar Nimje
Laboratorv Head

N



CUSTOMER COPY .
MASTER COCY . arvam

COPY FORLAB IC et

Regional Directorate (Central)

Central Pollution Control Board

“Parivesh Bhawan” Paryawaran ParisarNagar, E-5, Arera Colony
- Bhopal - 462016

Tel: 0755-2775385/86, Fax: 0755-2775587

EPA Recognized Lab-2015
TEST REPORT

Source Emission Sample Analysis Report
F/LAB/O6/TR-04

Sample from : M/s. Indo Water Management & Req. No. 008 | Test report

Pollution Control, CBWTF, Satna - No:49/21-22
Sample Description: Incinarator Stack Registration | SE/21-22/49
No.
Date of collection: 16.06.2021 Type of sample: | Date: 25.06.2021 7
. grab/composite ;
Date of receipt : . | 18.06:201 | Sample collected ' Dr. Anoop Chaturvedi & ‘
Date of analysis : 24.06.2021 By- _ MPPCB, official Satna |
S. Parameters. | Unit Result |- Methods
No. ‘ .
1. | Particulate Matter( PM} mg/ Nm® 1225 USEPA-17. 3 Edition. 1998
- ( Gravimetric Method)
2. | Sulphur DlOdee ( Soz) ~ mg/Nm’ 116 'USEPA- 6. 3" Edition. 1998
: o ( Titrametric Method) - _
3. | Nitrogen Dioxide (No,) C o mg/Nm® 740 USEPA -7, 3 Edition; 1998
: R I ‘ ( PDS Method) - :

4. |Fluoride ( F) | mg/Nm® - | USEPA-13 A, ?r‘rfdmon 1598

: o : ‘(Photometric Method) i
5 | Acid Mist T mg/Nm® - USEPA-8 37 Gdition 1998 |

' : AR : (Titrametric Method)

6. | Other Specific Parameter | mg/Nm’ - USEPA 29,3 Edmon 1998

- ‘ ( AAS/ Graphue generation)

Prepared By:

~

Lab Hea : Pﬁ ——

Authonsed Slgnatory

- \iitind Kumar Nimije
Laboratofy Head

W)
Ty



—wi:P. LIC No. 60534/BPL/S/2002 | s - T R

INDO WATER MANAGEMENT & Amez-8
POLLUTION CONTROL CORPORATION

Common Bio - Medical Waste Treatment facility (INCINERATOR)-SATNA . |

1ISO 901~ o -
501800717 § H.0. Add.: C-32, lind Floor, Parijat Complex, Bittan Market, E-5, Arera Colony, BHOPAL - 462016
- Satna Off.: Narayani Sadan, Shiv Colony, Ahiran Mohalla, Dhawari, SATNA (M.P.) 485001
- CBWTF Add.: Village-Barkhera, Amarpatan Road, Tahsil-Unchehra, Distt. Satna (M.P.} 485001
- Phone : 0755-2425900, (Fax) 0755-4044000, Mob.: 9301888900, 9425020301
Website : www. mdocbwtf com® E- Matl cbwtfsatna@gmail com ® incineratorsatna@gmail com @ iwmpcc@gmail.com

Ref.No.:WMPCC/ S " Date
4T T ey o,
i srferAy. wyer
= 319, e (ay)
3 : FHFER 1 3 TS.D.F. Ao AW

s mmmmmﬁmﬁﬁ AWHB-53452 3 3w |
TR o, |

| mmwma@aﬁsmmmm &I T.S.D.F.
Wﬁwﬁﬁrwmmw%— B

1. fémrie - 10/06/2021 AT 17.840 MT. Manifest No. 1800016644
2. fei : 14/oe /2021 9T 8, 990 MT. Manifest No. 1800016722

Hﬂ@ﬁﬁﬁaﬂ?@mﬁwﬂﬁm
qRIaTE S
LG
de e R el et e e s

(s, e ~wa)
| — T.5.D.F. Manifest & iy -

afrmqﬂta%ﬁmmwmwmﬁuaww | SR
st @ 3R gEmf awe i) o 4

Save Environment - Save Llfe
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| Form -8
- {See Rule 17 (1) and 18 (2))
: HA;&RD,OUS' WASTE

Other Waste a1 aiafl¥Tss

TS, T TR/ Waste Category No.: 372

fEtani ﬁ =/ ompatible Group No.:

T T et Quantiy

TR %1 R8s of Storage

TR B R 0Les, and S State of the Waste - SOLIDWASTE {lmne_"“_“‘_"‘mron ASH)

Add.- V"aQe-BaJ:!sm &mmtan Roa&Iab&&l:
Unshsha, Disth-Satos (MP) Pin-485001

I0 98 @ o T GuZSudersNameand | 35 O 9 oL 7 G ReGENELs Name and
. S | Address:
Address: ‘ , N | Madhya Pradesh Waste Management Project
Indo Water Management and Pollution Control | (A Division of Ramky Envico, Engineers Ltd.)-
Corporation PlotNo. 104 industrial Area, No. 11, Pithanpur Disth,

Dhar454775 (MP)

3RI%H 4./ Phone : 0755- 4044000
Mob. No. 8425024233/8425020301

m@m 9200785700, 5200766800,
9200786900 |

§- 9./ E-mail :chwtisatnagigmas. com. 3 ZEmail:
—~ _ ' p mky comt‘mbdrrpwmp@_ mky.com
B9 d.L16L & Fax No, 07554043000 4./ Contact Person : Project Head
Tard iy 1./ Contact Person : Amal Mohang 5@; 7./ Contact No.: 7067&73311:
| - 7067678814
YRR 3 SO S % TE.n caseof

Emergency Please Contact: Harish Mohans

A0 5./ ManTest No. -

37 5] om/ UN. Classiealion e,

FTaTS: @ gy / Wasie Identification :- INCINERATOR ASH

Ul BT JqRN / STATE OF THE WASTE

S8 /Aqueous SRS 939 95 / Organic Liquid

9y / Solid T 3Ty / Tany
For : Indo Water Man &
Potlution., Con "

uthorised u;nam*



6/10/2021 . M.P, Pollution Control Board
. rﬂ/ﬂ e S e — s — - -
' ~Groy  Bluc  Green  Orange © Pink  Yellow  White
) Form 10 [See rule 19 (1))
MANIFEST FOR HAZARDOUS AND OTHER WASTE
l INDOWATER MANAGEMENT AND POLLUTION
_ ; CONTROL CORPORATION(CBWTF) Vill.-
Sender's Name and mailing address . Badkhera , Badkhera
1.  (including Phone No. and e-mail): g (9425024233 chwifsatna@gmail.com)
St TR ; ) - , : _.,m_wé
. 2. Sender's Authorize No. i 113243 E
3. Manifest Document No. - | 1300016644
...... L i . _
- Transporter's Name and mailing i
' address . Bhatnagar Trading Corporation
4. (including Phone No. and e-matl): '3 {9301245903/ bhatnagar.btei@gnrail.com)
. ' e e e — 1 S
8, 'Iype of Vehicle - i ('l'i'llckfl'llnkerISpeclnl Vehicle) _
- 6. Transporter s Regxstration No. E 44383
7. Vehicle Registration No. g MPOTHB1981
" Reclever's Name and mailing address, - \ Pithampur Industrial Waste Management Private Limited
-8 (im:]udmg ‘Phone No. and e-maﬂ) ; (7061678811.’ amrt.dubey@rnmky.com)
_ . - - —— o i [ - —
: 9. ' Reclever's Authorize No. ? | 17649
..- - e - ¢ e e _.m,-.-vjlm A e — RN —- S o e b R B Rt L
- 10.  Waste Descritption. S I- 37.2 ~ Ash from incinerator and flue gas cleaning residue
- S — e e e e e e e e -
11. = Total Quantity | 17.840 MT
i S e e l N : e
- 12,~; Physical Form \ (So]Id!Semi—SolidlSIudgelOilyfl‘arrylSIurrylLIquld)
o Special handling instruction and
"3, - additional information. ; a—arss
— [ . L. U e O S S
| 1 hereby declare that the content of the consngmnent are fully and accurately describe
: above by pruper shipping name and are categorised, packed, Marked, and lablled, and
i
: i arein all per conditions for transport by road according to applicable
14, Sender's Certificate. Fﬂ&ﬂ M%(l gent & .
: R Pollutlon Cpmr apfauon o
7 Month E Day Year
Name of Stamp: ?ignature: Authorised Signatory e i
' ' ‘ 06 i 10 - 2021
15 'Ihnsporter aclmowledgment of reciept of Wiste
! ' ‘ . o _ Month Day Year
Name of Stamp: :Slgnature: < eRmssrn—y ,
; t i 06 10 2021
- 16.  Reciever's certificate for reciept of hazardous and other waste. 7
Name of Stamp: Signature: ’ Q\J Ql ,\i '> q’lﬂ , o Month ; Day Year
(ﬁ\muwa uy\g_iaiL " " _

Hi



6/14/2021 . , M.P. Pollution Control Board

Grey Blue Green  Omange Pink Yellow  White

Form 10 [See mlé 19(}-

MANIFEST FOR HAZARDOUS AND"@THER WASTE

INDOWATER R MANAGEMENT AN ]

- ) . CONTROL CORPORATION(CBWTF}); Vill.-

: . Sender's Name and mailing address | Badkhera , Badkhera G o
1. (including Phone No. and e-mail): (9425024233 cbwtfsama@gmallcom) :
2. . Sender's Authorize No. f 113243 | ]
Lk S P S e ___m;;
3.  Manifest Document No. . 1800016722 : T §

: . _ e !

{
|

: 'lYansporter s Name and mailmg

: address - E Pithampur Industrial Waste Management Private Limited
: 4. (including Phone No. and e-mail): (7067618811! amit.dllbey@ramky.com)

:- 5. 'Iype of Vehicle I (Dnckl’l‘ainkerlSpeclal Vehicle)

.? 6. 'IhnsportersReglstrnﬂnn No.- .. f 17649 - N
7 o Regi;t:ﬁ;;.N ‘.)_ B Eh;m — - N
‘ - Reciever's Name and maill;lg ;ddress j Pithampur Industrial Waste Man;tge:'nent Private Linuted -
. 8. ; (lncluding Phone No. and e-mail): i (T067678811/ amit.dubey@ramky.com) _
. Recioer’s Autborte o, F 17;49_ et v e e s R —
: 10. . Waste Dﬁ-critpl;o.l“l; - m——tmls'l.l Ash from lncine;ator Il;d flue gas cleaning residu; o
11 Total Quantity “” B "'""'"‘:‘sm MT -
12 - Physical Ft;rm S m‘ﬂ;--tns;;cmlfSend-SoHd!Sludgdog}rsrryISl-nyﬂ.i-;it-l) o )
; Specialhhndllng lns-tru;ti;n a;xci MMMTJ S
13.  additional information. e

{ I hereby declare that the content of the consignment are fully and accurately describe

E above by proper shipping name and are categorised, packed, Marked, and lablled, and
E are in all respects in proper conditions for transport by road according to applicable
i .
!

14. Sender's Certificate, i national goverment regulation.

B e e L AT e e LR

e T

5: Hnd _ : ent & i Month . Day Year
Name ol’Stamp: 7 SIgnamreg PO”utlon pntrol Czp ation ' L e - - -

j ’ ~ 06 SEBT 2021
w‘ T f Authonised S@natory o
. 15 . Transporter acknowledgment of reciept of Waste
Month . Day Year
F 06 - 14 2021

16. . Reci : ‘ ‘ o
| | 7 ;M D Ye
Name of Stamp: fSignature: W . % mo-ll- - J .y, ear
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oreenient fof Providing \ternutive Arvangement for Treatmeat
XN Disposal of Bio Medieal Waste

Sorie i Condier o viornar e vrangaent o breatment & Disposad
VT oi Baos Moaead Woaae BN Berveen (17 Party)y MU Tndo Water
Maonaeoment & Polluton Conivol Corooratiun,  Add, CBW LT 0 Niliage
Foaro et Smanondon Reaal doos, b om0t Satna (ML Satna Otiiee

G- s, S edoe e sl (M)
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ieoovert ese e s denation ol any Machinery of the Common
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3 Phat the vares toe Farhy <l be = 2000600 Per Kg. Transportation will be
done byothe oy s wats e ger thielr BMW wreated  under  this

oot s atualiy aceeptable by both parties for the

arraneenient tal
Dnicii el poth b paste
4 P BN ST e and e caer i proeory packed. sealed, labeled
e aed ion chlorimated poly bees as per BMW
oboelre e BT o i dispaosal

Tt by ke e U BN St he sent o the other party for T&D.

0 Lot the parny e s by of orther poetv s BMW . Shall provide a
cortificaie o area et o asoesal o Bio Medical Waste through s
CHBAY L

7 P D3 oo e o norition wo lave 1o be given by the party

*h

B roned & I)i\;?(‘ﬁt'd

N crbeanchothe ooy o se it praper and prior arrangements can be

nidde o the wervies pronndeor o

e PR Y ACCEPTED BY

Parts 1 Party 2
cror Moo oo P M S Flic Fngineeis,

N I8, Narmada Road,
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By Registered Post
F. No. B-31011/BMW (46.53)/2021 WMD-I March 09, 2021

To,
M/s Indo Water Management & Pollution Control Corporation,
C-32 Il Floor, Parijat Complex, above Priyadarshini Super Market,
E-5 Bittan Market, Arera Celony,
Bhopal -462016.

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986

WHEREAS the Centrai Government has notified the Bio-Medical Waste Management
Rules, 2016 and amendments thereof (herein after referred as BMWM Rules) in suppression of
the Bio-Medical Waste {(Management & Handling} Rules, 1998, and amendments thereof, under
the Environment {Protection) Act, 1886, to improve the collection, segregation, processing,
treatment and disposal of the Bio-Medical wastes in an environmentally sound management
thereby, reducing the biomedical waste generation and its impact on the environment;

WHEREAS as per Rule 7(1) of BMWM Rules, “bio-medical waste shall be treated and
disposed of in accordance with Schedule | and in compliance with the standards prescribed in
Schedule 1l of the BMWM Rules, 2016”; and

WHEREAS as per Schedule il of BMWM Rules, CPCB has mandate to conduct random
inspection of CBWTFs fo verify compliance to Rules; and

WHEREAS the Common Bio-Medical Waste Treatment Facility namely M/s Indo Water
Management & Poliution Control Corporation (the Unif) was inspected by Central Pollution
Control Board (CPCB) during 09" -10", January 2020, wherein following shortcomings were
observed; (i) Facility has not upgraded incinerator w.rio 2 Seconds Residence Time; (i)
leakages were observed in APCDs attached with incinerator; (i) OCEMS data is not transmitted
to CPCB server; {(iv) Primary chamber temperature was observed 710°C, which is less than the
prescribed limit of temperature 800°C =+ 50°C; {v) stack emission monitoring resull, PM
concentration (i.e. 52 mg/Nm3) is exceeding the prescribed standards (i.e. 50 mg/Nm3); and (vi}
All vehicles were not provided with GPS system; and

WHEREAS the Central Government vide notification 5.0. 730 (E) dated July 10, 2002,
has delegated the powers under Section § of the Environment (Protection) Act, 1986 to the
Chairman, Central Pollution Control Board (CPCB), 1o issue directions to any industry or any
local, or any other authority for any violation of the standards and rules relating to BMWM notified
under the Environment (Protection} Act, 1986; and

NOW, therefore in exercise of the powers vested under Section § of the Environment
(Protecticn) Act, 1986, the Unit is hereby directed to take the following corrective measures
within 30 days from issue of this direction, to comply with provisions of BMWM Ruies, 2016;

(i) Upgrade the incinerator w.r.to 2 Seconds Residence Time.

(i) Augment the APCDs to avoid leakage {Provide proof of compliance).

(i) Arrange to transmit OCEMS data to CPCB server.

(iv) Operate the incinerator at temperature range as prescribed under BMWM Rules,
2016 (prowde proof of compliance). .

{v} Ensure proper operation of APCD to comply with stack emission standards (Prov:de
copy of test report from E (P} A recognized laboratory).

(vi) Provide GPS system in all vehicle operated by facility (Provide proof of compliance).

Contd...2/-

‘gftger wad’ gel a1 TR, ool 110032 o L3
: Parivesh Bhawan, East Arjun Nagar, Delhi-110032 ‘ o }'f
AT/ Tel : 43102030, 22305792, FFHE S Website | wwwcpcb nic.in
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Furiher, the Unit shall take this as notice that in case of failure to comply with above action
points in given time, the Unit shall be liable to pay Environmental Compensation Charges for the
subsequent period of non —compliance.

In case unit fails to comply with above directions, CPCB will be constrained to take action
against M/s indo Water Management & Pollution Control Corperation, Satna, Madhya Pradesh
as deemed fit under the Environment (Protection) Act, 1986.
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